
  
 

 
       

 
 

   

         

          

 

          

            

      

           

           

 

        

 

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CR(P) No.(SH)38/2012
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

21.05.2013 

Mr. JM Thangkhiew, learned counsel for the 

respondent No.1 submits at the Bar that the respondent No.1 had 

expired. 

Mr. ODV Ladia, learned counsel for the petitioner prays 

for further three weeks’ time for taking steps for bringing the L.R. of 

the respondent No.1 on record. 

Learned counsel for the respondent No.1 is directed to 

furnish the particulars of the L.R. to the learned counsel for the 

petitioner. 

List this case again on 11.06.2013. 

JUDGE 

Lam 



   
   

 
 

       
 

 
   

          

          

          

       

           

          

          

           

         

          

         

     

          

        

         

           

        

          

      

         

        

          

          

      

           

         

         

        

         

        

Misc. Case No.(SH)150/2013 
In WP(C) No.(SH)115/2013 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

21.05.2013 

Heard Mrs. S Bhattacharjee, learned counsel for the 

applicant and Mr. H Kharmih, learned GA appearing for the 

respondents No.1, 2 & 3. Also heard Mr. AH Hazarika, learned 

counsel appearing for the respondent 4. 

It is the case of the applicant/petitioner that by an order 

dated 03.08.2012 issued by the Block Development Officer & P.O., 

Selsella C & RD Block (Annexure-I to the writ petition) respondent 

No.4 was not allowed to contest the election for Secretary VEC of 

Maulakandi, village because of the pendency of the different cases 

against the respondent No.4 in different Police Stations. After holding 

due election conducted by the Gram Sabha on 13.08.2012, the 

applicant/petitioner was elected as Secretary VEC of Maulakandi 

village vide order of the BDO & Programme Officer, MGNREGS 

Selsella C & RD Block dated 17.08.2012. 

It is nobody dispute that the terms of the Secretary 

VEC is for a period of one year. The terms of the applicant/petitioner 

as Secretary VEC of Maulakandi village will be expired on 

16.08.2013. It is alleged that before the expiry of the terms of the 

applicant/petitioner as Secretary VEC of Maulakandi village, by the 

impugned order dated 01.05.2013, the respondent No.4 had been 

elected as Secretary VEC of Maulakandi village. It is the submission 

of Mrs. S Bhattacharjee, learned counsel appearing for the applicant 

that no notice was served to the applicant/petitioner for removing him 

from being Secretary VEC of Maulakandi village. 

To the contra, learned counsel for the respondent No.4, 

Mr. AH Hazarika contended that the applicant/petitioner, if aggrieved 

by the impugned order dated 01.05.2013, he should approach the 

Grievances Redressal Mechanism Committee. Be that as it may, it is 

appeared from the order dated 17.08.2013 for electing the 

applicant/petitioner as Secretary VEC of Maulakandi village that the 



      

     

            

             

          

  

         

        

          

         

      

   

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

terms of the applicant/petitioner as Secretary VEC of Maulakandi 

village has not yet been expired. 

In such circumstances, for the ends of justice, in order 

to straight the balance, interim order is called for. In the interim, till 

the next returnable date, the impugned order dated 01.05.2013 shall 

remain suspended. 

However, liberty is granted to the respondents to file an 

applicant for modification/alternation or cancellation of the interim 

order even before the expiry of the returnable date. Pendency of the 

writ petition shall not bar the applicant/petitioner from approaching 

the Grievances Redressal Mechanism Committee against the 

impugned order. 

JUDGE 

Lam 



   
   

 
       

 
 

   

          

            

      

     

        

 

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Misc. Case No.(SH)390/2012 
In WP(C)No.(SH)277/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

21.05.2013 

Mr. E Nongbri, learned counsel informed this Court that 

Mr. S Sen, learned counsel for the petitioner is now in disposed and 

he, accordingly, prays for one week’s time. 

The prayer is granted.
 

List this case again on 28.05.2013.
 

JUDGE 

Lam 



 
  

 
 

       
 

 
   

           

       

        

 

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

RFA No.(SH)3/2012 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

21.05.2013 

As prayed for by the parties, further four weeks’ time is 

granted for preparation of the paper book. 

List this case again on 18.06.2013. 

JUDGE 

Lam 



  
 

 
       

 
 

   

           

       

        

 

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

RFA No.(SH)4/2012
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

21.05.2013 

As prayed for by the parties, further four weeks’ time is 

granted for preparation of the paper book. 

List this case again on 18.06.2013. 

JUDGE 

Lam 



  
 

 
       

 
 

   

           

          

           

  

     

        

 

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C) No.(SH)23/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

21.05.2013 

Await service report for the respondents No. 3 & 4. 

Mrs. NG Shylla, learned GA appearing for the 

respondents No. 1 & 2 prays for further three weeks’ time for filing 

affidavit-in-opposition. 

The prayer is granted. 

List this case again on 11.06.2013. 

JUDGE 

Lam 



  
 

 
       

 
 

           

         

 

        

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C) No.(SH)25/2012
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

21.05.2013 
As prayed for by the learned Sr. GA appearing for the 

State respondents, further four weeks’ time is granted for filing 

affidavit-in-opposition. 

List it again on 16.06.2013. 

JUDGE 

Lam 



 
  

 
 

       
 

 
   

           

           

        

         

      

          

    

        

   

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C) No.(SH)26/2013 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

21.05.2013 

Heard Mr. BC Das, learned counsel for the petitioner 

and Mr. ND Chullai, learned Sr.GA appearing for all the respondents. 

Issue Rule returnable within four weeks. 

No formal notice be issued as the respondents have 

already entered their appearances through the learned Sr.GA. 

In the interregnum, the petitioner should not be 

replaced by any other employees. 

List this case again on 18.06.2013. 

JUDGE 

Lam 



  
 

 
       

 
 

   

          

      

 

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C) No.(SH)38/2012
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

21.05.2013 

As prayed for by the learned counsel for the petitioner, 

list this case again on 11.06.2013. 

JUDGE 

Lam 



 
 

 
       

 
 

   

           

         

            

 

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)No.(SH)43/2012
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

21.05.2013 

Mr. SC Shyam, learned CGC is directed to produce the 

Rules for discharging the Riflemen of the Assam Rifles on medical 

ground as well as the ROI 1/1990 on the next date i.e. 29.05.2013. 

JUDGE 

Lam 



  
 

 
       

 
 

   

        

          

 

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C) No.(SH)53/2012
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

21.05.2013 

As prayed for by learned counsel for the respondents 

No.4, 5 & 6, list this case again on 04.06.2013. 

JUDGE 

Lam 



  
 

 
       

 
 

   

         

           

  

       

        

 

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C) No.(SH)57/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

21.05.2013 

As prayed for by Mr. HL Shangreiso, further three 

weeks’ time is granted for filing rejoinder to the affidavit filed by the 

respondents No.1-6. 

None appears for the respondent No.7. 

List this case again on 11.06.2013. 

JUDGE 

Lam 



  
 

 
       

 
 

   

          

        

  

       

  

         

  

 

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C) No.(SH)67/2012
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

21.05.2013 

Mrs. N Gurung, learned counsel for the respondent 

No.5 clearly stated that the respondent No.5 is not filing affidavit-in­

opposition. 

The other respondents have already filed their 

respective affidavits-in-opposition. 

List this case again on 28.05.2013 for Admission 

hearing. 

JUDGE 

Lam 



  
 

 
       

 
 

   

         

    

     

        

 

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C) No.(SH)80/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

21.05.2013 

Learned counsel for the respondents prays for only a 

week’s time for filing affidavit-in-opposition. 

The prayer is granted. 

List this case again on 28.05.2013. 

JUDGE 

Lam 



  
 

 
       

 
 

   

          

           

          

       

        

           

          

        

 

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C) No.(SH)111/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

21.05.2013 

Heard Mr. MF Quershi, learned counsel for the 

petitioner and Mr. ND Chullai, learned Sr. GA appearing for the 

respondents No.1 & 2. Also heard Mr. S Sen, learned counsel 

appearing for the respondents No.3 & 5. 

Issue Notice returnable within four weeks. 

The petitioner should take steps for service of notice to 

the respondent No.4 by registered post with AD within five days. 

List this case again on 16.06.2013. 

JUDGE 

Lam 



  
 

 
       

 
 

   

          

  

 

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C) No.(SH)113/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

21.05.2013 

As prayed for by the parties, list this case again on 

18.06.2013. 

JUDGE 

Lam 



  
 

 
       

 
 

   

           

          

          

       

        

         

   

          

          

        

 

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C) No.(SH)115/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

21.05.2013 

Heard Mrs. S Bhattacharjee, learned counsel for the 

petitioner and Mr. H Kharmih, learned GA appearing for the 

respondents No.1, 2 & 3. Also heard Mr. AH Hazarika, learned 

counsel appearing for the respondent 4. 

Issue Notice returnable within three weeks. 

No formal notice be issued as the respondents have 

already entered their appearances. 

The petitioner is directed to furnish extra copies of the 

writ petition to the learned counsel for the respondents. 

List this case again on 11.06.2013. 

JUDGE 

Lam 



  
 

 
       

 
 

   

         

          

         

 

           

       

     

        

         

     

 

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C) No.(SH)162/2012
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

21.05.2013 

Office note dated 20.05.2013 indicates that AD card 

returned after proper service of notice to the respondent No.4. 

None appears for the respondent No.4 without showing 

any cause. 

Mr. R Deb Nath, learned CGC appearing for the 

respondent No.3 had filed affidavit-in-opposition. The State 

respondents also had filed their affidavit-in-opposition. 

Issue Rule returnable within four weeks. 

Exchange of pleadings is complete and list this case for 

final hearing on 18.06.2013. 

JUDGE 

Lam 



  
 

 
       

 
 

   

        

          

     

 

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C) No.(SH)251/2012
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

21.05.2013 

Issue Rule returnable within four weeks. 

Exchange of pleading is complete and list this case for 

final hearing on 18.06.2013. 

JUDGE 

Lam 



  
 

 
       

 
 

   

      

        

 

 

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C) No.(SH)354/2012
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

21.05.2013 

None appears for the petitioners. 

List this case again on 11.06.2013. 

JUDGE 

Lam 



 
 
 
 

      
                 

 

 

 

     

 

 
 
 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRP[SH]26/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

21-05-2013 

Hearing will continue on 28-5-2012. 

JUDGE 

S.Rynjah 



 
 
 
 
 

      
                 

 

 

 

 

       

           

         

         

  

   

          

         

          

        

      

       

 
 
 

 
 

     

  
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRP[SH]28/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

21-05-2013 

Heard Mr. HS Thangkhiew, learned Sr. counsel, 

who submits at the Bar that the record of TS No.5 (H) 

of 2001 and Misc.Case No.3 (H) of 2001 and 

Misc.Case No.4 (H) of 2001 are required to be 

perused. 

Accordingly, call for the record of TS No.5 (H) of 

2001, Misc.Case No.3 (H) of 2001 and Misc.Case No.4 

(H) of 2001 from the Trial Court i.e. the Assistant 

District Judge, Shillong and the Trial Court is directed 

to send the said record. 

List this case on 29-5-2013. 

JUDGE 

S.Rynjah 



 
 

 
 
 
 

      
                 

 

 

 

 

      

      

        

       

  

       

 
 

 
 

     

  
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRP[SH]33/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

21-05-2013 

Mr. HS Thangkhiew, learned Sr. counsel 

appearing for the respondents prays for two weeks 

time for taking instructions as to whether TS No.2 of 

2011 is to be withdrawn or not. 

Prayer is granted.
 

List this case on 4-6-2013 as a fixed item.
 

JUDGE 

S.Rynjah 



 
 
 

 
 
 
 

      
                   

 

 

 

 

   

      

 

 
 

 
 

 
     

  
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRP[SH]34/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

21-05-2013 

Heard in part.
 

Hearing will continue again on 23-5-2013.
 

JUDGE 

S.Rynjah 



 
 
 

 
 
 
 

      
                 

 

 

 

        

         

     

      

     

     

 

 
 
 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRP[SH]21/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

21-05-2013 

Mr S Sen, learned counsel appearing for the 

petitioner submits at the Bar that he has the instruction to 

withdraw this revision petition. Accordingly, this revision 

petition is allowed to be withdrawn. 

With the above, this revision petition stands 

disposed of on withdrawal. 

JUDGE 

S.Rynjah 



 
 
 
 
 
 
 
 


